[ 21 December, 2023 ]

Conditions of Service and Term of Office) Bill, 2023, which was passed by Rajya
Sabha at its sitting held on 12" December, 2023.

GOVERNMENT BILLS

The Bharatiya Nyaya Sanhita, 2023,
The Bharatiya Nagarik Suraksha Sanhita, 2023
&
The Bharatiya Sakshya Bill, 2023 - Contd.

MR. CHAIRMAN: Now, Shri Sujeet Kumar.
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HS\ICHJ, T dlN @, | applaud these three Bills because these are in the
interest of Mother India. They uphold the integrity, unity and sovereignty of our
country. Hence, | personally support these three Bills. Hﬁ?ﬂ, H g MYB!
GG AT g, RiifP S [ IR 31 aei &1 Al {rell 81 H U ifdahr W) §
3R H IR AT &1 U e W g, Rrad! 3 9o YR 50 T 9 3R s
TIRHT &7 I Tl Sff 2, FT=gi+ 37T 319+ ATyl H 39 N ¥ fRgd w9 & gardT|
A1 B H T8 H3] SIl Dl gId1e S [ I8 AR WIS, Igd AR Foieid, Sl |k
ﬁﬁﬁﬁ,mﬁﬁwiﬁinoorporatemw%\’l

Sir, Shri Brij Lal has already spoken and gone into details about the technical

provisions of the Bill. | will articulate why | support these Bills by giving five reasons.
First and foremost, the essence of these three Bills is justice, equality and neutrality.
These are the three foundational pillars of our Constitution. Because of the
constitutional norms and because we all believe in the Constitution of the country,
which the hon. Prime Minister mentioned as the Bible of the nation, the Geeta of our
nation, | support these three Bills. This is a tribute to the founding fathers of our
Constitution -- Dr. Ambedkar, Sardar Patelji, etc. The second reason why | support
these Bills is that this is a great step in moving away from the colonial hangover. In the
three Acts -- IPC, CrPC and Evidence Act -- there were 475 mentions of colonial
references like Her Majesty, Privy Council, Jury and Barrister, London Gazette, etc.
So, at one stroke, these three Bills are completely doing away with all the vestiges
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and signs of colonial hangover. Secondly, though the Indian Penal Code, 1861, CrPC,
1882 and the Indian Evidence Act, 1872 had 'Indian' in their names, but there was
nothing Indian about them. Their soul was certainly not Indian. The names might have
'Indian’ in them but the soul was of Great Britain. So, because the soul was not
Indian, there was no trace of Indian culture, Indian tradition and Indian values.
Through these Bills, 8%, B RN 7 $H WIRA &I YL o DI BIRIR B 8l The
three Acts relating to criminal law which we have -- IPC, CrPC and the Indian
Evidence Act -- were meant to perpetuate the colonial rule. They were meant to
subjugate the Indian subjects into slavery and brutality. They were never meant to
give justice to Indians; they were never meant for the good of Indians. So, these three
Bills which will replace those colonial legislations will provide justice to our countrymen
and will be for the betterment of our fellow citizens.

Sir, in IPC, you had offences, against the State and offences against public
servants, preceding heinous crimes like rape and murder. That was the need of the
colonial masters because they gave precedence to offences against them over
offences against an Indian. But in AR =T m, crimes against women and
children have been given precedence, particularly crimes against women and
children. Section 124A on sedition has been done away with. IR, RISTGI8" &I
BCTR 'SVGIE' DI ol T 2, I8 98 91 URaci &l The Governments will come
and go, but the nation will remain for an eternity. Nation first—that has been the

philosophy of removing sedition and in place of sedition, we have incorporated a
clause which upholds the unity and integrity of our country. By removing sedition from
our statute book, in 124A, today we pay a tribute to hundreds and thousands of our
freedom fighters who went to jail, who were sent to gallows because of the misuse of
124A by the colonial rulers.

The third reason why | support this Bill is that this is a great example of
modernisation of our legal system. Our criminal justice system was obsolete, archaic;
we all know. It was crying to be reformed. There was a desperate need to overhaul
our laws, to modernise our legal framework, because the society has evolved from
1860, 1872. They are 160 and 170 years old laws. The society has evolved, social
values have evolved, technology has become so prevalent. Today we have
technology in pretty much, in every walk of life— be it education, health or
agriculture, but not in the legal fraternity. So, there was a need to bring in technology
to modernise our legal framework and these three Bills have done that.

Sir, Brijlalji has already spoken about many of the provisions where technology
will be incorporated. Regarding digitization of the criminal justice process, the
definition of 'document' has been expanded to include electronic digital records.
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Digital electronic records have been made primary evidence under the R 1&g
fgeT. Now inquiry trial can be conducted digitally. Electronic recording of a statement
by the police is also permissible during investigation. The provision of e-FIR and Zero
FIR have also been incorporated. The women will be the biggest beneficiary of this.
We all know that women find it very uncomfortable to go to a police station to register
an FIR. That is the reality. But, now, they can go for an e-FIR. They don't have to go
to the police station. They can file Zero FIR. They can file FIR anywhere else wherever
they are comfortable in filing an FIR and not necessarily in the police station under the
jurisdiction of which the crime has been committed, and the FIR can be filed. This will
eliminate the need to travel to the police station, particularly, greatly aiding our
women. The new laws also prioritize the usage of forensic science in crime
investigation. For any crime, for any offence, where the punishment is over seven
years, it has now become mandatory for a forensic expert to be present at the scene
of crime for investigation. This integration of technology and digital forensic science
will allow the police to get critical information and help in increasing our conviction
rate. Today, our conviction rate is one of the lowest in the world. The Government
has often spoken about increasing this conviction rate to about 90 per cent. So, |
strongly feel that this Bill will certainly help in increasing the conviction rate.
Videography is now made compulsory at the time of search and seizure of any
property. Again, this will help in protecting the fundamental rights of the citizen. Sir,
organised crime, Clause 111 and petty organised crime, Clause 112 are great additions
to the BNS.

Then on terrorism, | am shocked to state that previously there was no mention
of terrorism. We talk of zero tolerance towards terrorism. We talk of zero tolerance
towards terrorism, but we do not have a section in IPC where terrorism could be
punished ! How are we going to tackle terrorism, particularly cross-border terrorism,
when we are surrounded by a very, very hostile neighbour? Crimes against women
and children have been given stringent punishment under this new Bill. For gang
rape, twenty years of imprisonment has been prescribed and for gang rape of a
minor, death penalty has been prescribed. This will certainly deter heinous crimes
against women and children.

Sir, the fourth reason why | support this Bill is because it will help in the timely
dispensation of justice. We all know today that our courts are pretty much choked
up. We have close to 70,000 court cases pending in the Supreme Court, close to 60
lakh cases pending in the High Courts. Over 4.23 crores cases are pending in our trial
courts and district courts. It is often said, justice delayed is justice denied. There are
numerous movies, numerous movie dialogues on this aspect. | am not going into the
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details. You have been one of the finest lawyers of the country. You understand!
Now, this legal provision will have strict timelines for the State, for the investigating
agencies and also for the Judiciary. Sir, this is why | believe that this results in timely
dispensation of justice. Trial in absentia is another great addition. This will help in
bringing the fugitives, particularly the economic offenders who commit crimes in our
country and then they abscond. They will be certainly deterred. And the final reason,
Sir, why | support this Bill is because of the reformative aspect, instead of the punitive
aspect. See the name itself, it was called Indian Penal Code; but now it is Bharatiya
Nyaya Sanhita, from punitive to justice. Sir, | would like to refer to Swami
Vivekananda, who is one of the greatest gifts to mankind from our land, one of the
greatest philosophers that the world has ever seen. And, he often spoke of the fact
that each soul is potentially divine. That was Swami Vivekananda's philosophy. This
underscores the intrinsic value of every person. This underscores the reformative, the
rehabilitative potential of every person. And this is what these three Bills speak about.
Sir, regarding community service, instead of sending a person to jail for minor
offenses, community service also has been prescribed as a form of punishment. This
will not only decongest our prisons but also bring in some kind of social reformation,
some kind of social aspect to our criminal justice system. This is a great addition. For
the first time, community service has been prescribed as a form of punishment for
petty offenses. And, | greatly welcome this. Sir, | would like to talk of Section 309 of
IPC, punishment for attempt to commit suicide. A person takes the extreme step of
committing suicide only when she or he is so mentally depressed that she or he finds
no hope in living, in surviving. And, when that person fails in committing that,
meaning fails in committing suicide, we then go on to punish that person! So, what
kind of justice was this? | am surprised that even after 75 years, this Section was
there in our IPC, in our statute book. Thankfully, | must really, really compliment the
Government, Sir, that they have now done away with Section 309, attempt to commit
suicide. This was already diluted through the Mental Health Care Act of 2017, but now
it is also not there in our Criminal Statute Book. Highly commendable !

Sir, | have a couple of suggestions. One is that the Law Commission has, time
and again, recommended that the ratio between judges and population in our country
should be 50 per million. But today, the judges to population ratio in our country is
only 19, which is one of the lowest in the world.

[THE VICE-CHAIRPERSON (SHRIMATI KANTA KARDAM) in the Chair. ]
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So, Madam, through you, | request the Government that they should seriously
look into it and increase the number of judges, particularly in the trial courts, and also
increase the number of policemen. Today, the global standard is about 220 to 225
policemen per lakh population. But, in our country, it is close to 150. We really need
to increase the strength of our police force. Madam, today, 77 per cent of our
prisoners are Under Trial Prisoners (UTPs). 77 per cent is a huge number. So, three
out of every four prisoners is not convicted and as per law, he is innocent but still
finds a place in the prison thereby congesting our prisons. So, not long ago, hon.
President of India, Madam Droupadi Murmu also made an emotional appeal in this
aspect while addressing the National Law Day Celebration.

3.00 P.M.

She lamented that "Many in India end up being in jail for years, for the slightest
of crimes, or even when wrongly framed. They have little recourse; this needs to be
fixed." This is from Madam President. So, | strongly urge the Government to look into
the issue of UTPs (Under Trial Prisoners), crowding our prisons. Not only are they
crowding our prisons, it is a violation of our basic fundamental rights. Every person
has a right to be free unless proven guilty. So, this is something which | would
appreciate the Government to look into. The third suggestion | have, Madam, is
regarding the multiple FIRs. Madam, recently we have seen many cases. We had a
recent case of Ms. Nupur Sharma. | am not getting into the merit of what she has said
and whether there should be multiple FIRs in her name or not. But the fact that she
had to face multiple FIRs in different parts of the country, that itself is problematic.
That is why | suggest that there should be a provision in the Statute Book that there
should not be any provision of multiple FIRs, because not only she faced unnecessary
harassment of the accused, but also it delayed the criminal justice system.

My last suggestion is regarding the gender neutrality. There have been lot of
positive aspects in the three Bills in respect of making them gender neutral as
compared to the old ones. But, now that Section 377 is no longer there in the Statute
Book and Section 375 of IPC which is the offence of rape, is not gender neutral. So,
there is no way a person could be punished for raping a man and we know, Madam,
that it happens, it happens in our prisons, it happens in hostels, it happens in other
places also, men are routinely raped. But, there is no provision in our Statute Book to
punish for rape of a man. Thankfully, there are provisions relating to the kidnapping of
children, trafficking; these have been made gender neutral in the BNS, but, not the
offence of rape. The Law Commission in 2000 and the Justice Verma Commission in
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2013 had also recommended that offence of rape should be gender neutral. But, | am
sad that this has not been done in BNS. | hope that this will be taken care of. Madam,
finally, while, | am on the subject of criminal justice system, | would like to briefly talk
about the judicial overreach or the judicial encroachment on the turf of the Parliament
which is very dangerous for our Parliamentary Democracy. Madam, separation of
power is an essential feature of our Constitution; Article 50 talks about 'Separation of
Power'. The three organs of the Government have to work in their own respective
domain. But, Madam, this fine balance between the Judiciary, the Legislature and the
Executive is being routinely, | must say, routinely, being eroded and trampled by the
Judiciary in the name of Fundamental Rights, in the name of Independence of
Judiciary. There is unnecessary interference time and again by the courts in
administrative matters. This is destroying the spirit of our Constitution and it is very,
very dangerous for our democracy. Madam, the Judiciary wants to reform every
aspect of the Government but itself. It wants to reform every aspect of the
Government, but it does not want to reform itself. This is why we have such a large
pendency of cases which the Judiciary has not taken note of. Madam, the Parliament
and the State Assemblies, they reflect the will of the people of India, the sovereign will
of the people of India. It is the duty, the mandate and the responsibility of the
Parliament and the State Assemblies to make laws. The Judiciary at best can interpret
those laws. But, the Judiciary has taken on to itself the task of making laws. Madam,
the classic example was the National Judicial Appointments Commission Act of 2014.
It was unanimously passed by both the Houses of Parliament. Two-thirds of the
States ratified it. Madam, sixteen States ratified this Act, but, it was struck down by
Supreme Court of India because the Supreme Court deemed that it was interference
into the judicial appointments thereby violating the basic structure of the Constitution
which is independence of Judiciary.

Madam, here | would like to quote former Finance Minister, late Shri Arun
Jaitley, who called this the tyranny of the unelected. He had said in his words, 'If the
elected are undermined, democracy itself would be in danger.' So, | will end by
supporting these three Bills. | think they are extremely timely; they are in the interest
of the nation. | have already stated my concern about judicial overreach, judicial
encroachment into the working of the Executive and the Legislature. | hope that the
good sense will prevail and the separation of power which is there in Article 50 of the
Constitution will be respected by all the three organs of the Government, particularly
by the Judiciary. Thank you.
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SHRI' S. NIRANJAN REDDY (Andhra Pradesh): Madam, | feel privileged that on this
momentous occasion when we are revising the entire criminal law administration, | get
to speak on behalf of my party and | am rising to support the Bill for a few reasons,
which | will spell out one after the other. Madam, my first reason for our party
supporting the Bill is the clear intent that the Government wants to show for the
purpose of changing and improving the criminal law administrative system. When |
say 'improve’, there has been some criticism that the laws are mostly singular to the
outgoing legislations in many areas. There has also been criticism that there has been
a cut and paste job. | think this criticism is misplaced. | feel that when these old laws
are being replaced, some of the provisions have been interpreted over a period of
time. The courts have given now specific meaning to certain expressions. They culled
out specific procedures that need to be followed and also built in certain safety. So, if
those provisions are reincorporated when a new law is made, it will settle a lot of
these provisions because some new provisions dealing with new offences are being
introduced separately under the penal code. There are some new procedures being
brought under the BNSS and there are some new Evidence Act provisions which are
brought in under the new Act. But, then a lot of the provisions which are otherwise
working well, if they are retained in the new provisions that are made, | don’t agree
with the criticism that this should have been repeated and there should have been a
whole-scale change. The other criticism is that the old Acts could have been
amended if only the Government wanted to introduce a few new provisions or a few
new offences or new procedures. Now, this also, Madam, | don’t agree with
completely because what would happen is that if someone is making large-scale
changes to existing laws, by the very numbering of the provisions, the amendments
will make the Act unwieldy like the Income Tax Act when amendments were made,
amendments were made where the amendments would start with a particular
Section; it will start with 15(a), it will go up to 15 (z)(a); it will go to 15(z)(e). So, if
we are making certain large-scale changes to the law, | commend the approach of
the Government in bringing in a new law while retaining the essence of the old law
wherever there is no difficulty. Having said this, | think, the revamp of the criminal
justice administration is a journey. It is going to be arduous, but it needs to be
earnest. | would want to compliment the Government on starting this journey well. It
has not stood on a principle or ego because when these laws were introduced, in the
first instance, Madam, what is redeeming for me personally is that the Government
agreed to refer the matter to the Parliamentary Standing Committee which means the
Government was willing to look at suggestions. The Parliamentary Standing
Committee made certain recommendations. The Government, in my view, accepted
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the correct recommendations. One of the recommendations of the Parliamentary
Committee was contrary to the Supreme Court judgment. The Government was
cautious; it did not accept that recommendation because it understood that the law
has been interpreted in a particular manner. So, one of the recommendations was not
accepted. Not only that, when the Bill was passed in the other House yesterday, the
Government made two further changes because the Government received a proposal
from the medical practitioners that some of these provisions may affect the medical
practitioners without any intention. So, the Government is exhibiting keenness where
it wants to keep improving.

Now, that is a great position to start the revamp of a law because, as | said,
the journey will have to be humble, it will have to be earnest, it will have to be by the
people who are not standing on ego and | am very glad that this Government has
shown an openness and willingness for the purpose of making further changes. |
believe that the old method of making laws has now fundamentally undergone a shift.
Earlier, society would move at a very slow pace. So, if a law was to be made, the law
would hold good for twenty years, thirty years, but in the current situation where
developments happen so fast, the approach may need to be one where the
Government may have to come up with many iterations of the law. So, if this is the
first step in bringing in the law, so long as the Government is alive to any evolving
developments and is making changes accordingly, then, we would be having a first
rate law which the Government is proposing to start and it has started on a good
note. Just to give an example, from the time this Act was originally proposed to that
Bill being discussed before the hon. Parliament, the Government was not looking at a
situation of a deepfake. Now deepfake even under the current amended law would
have to come possibly within the meaning of forgery only. There is no separate
offence for deepfake. Luckily we had a provision under the IT Act and rules which
make adequate provision for punishing people who are resorting to deepfakes. While
this, in my view, would also be a penal offence, the penal offence is being addressed
by virtue of the IT Act being capable of roping in such a mischief. So, some of these
new developments that may happen would need to be incorporated into our laws
from time to time. For instance, | also find that while we have taken care to bring in
snatching of mobile phones or movables as an offence, we would still have to go back
to the IT Act for the purpose of a data theft. Someone may not steal the mobile, but
someone may actually be stealing the entire data from the mobile. Now, this may
possibly come within the meaning of theft which is very broadly defined under the old
IPC and also under the new enactment, but there is no separate offence which deals
with data theft. Now, as we go forward, there may be further developments that may
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happen where the law may have to be amended for the purpose of incorporating this.
So, | have a suggestion for the Government. In the insolvency regime, we have a
permanent committee which is called the Insolvency Law Committee. The Law
Committee constantly looks at the developments in the field; it looks at development
in the courts and it constantly keeps making recommendations to the Government
that if a particular provision is introduced or if a particular explanation is added, it may
clarify the position and the Government has been making these changes in the
Insolvency and Bankruptcy Code from time to time. Now that deals with a simple law
in the relative context of the criminal, administrative laws that we are looking at, and in
that narrow space, that law has been very throbbing and has been alert to the needs
of the society because of the Insolvency Law Committee being a permanent body
that continues to make recommendations. So, the recommendation that | have for
the hon. Home Ministry is, the Government may consider having a permanent
committee which could be headed by the people who are experts in these areas, who
would also get a feedback from the stakeholders, from the lawyers, from the judges,
from the litigants and then see how some courts are interpreting some of these
provisions because some of the interpretations may go contrary to the spirit with
which the law has been made. A small addition, a small alteration, a small explanation
may make huge difference. This is one of my suggestions for the Government
because this would make the law nimble, agile and it will be very quick to react to
whatever is needed of the society. The next point that | wish to make is, a lot of new
provisions that have been made were previously not covered. So, the Government is
moving in the direction of identifying some of their ‘mischiefs’ which have been left out
where the Government wants to arrest them. The Government has incorporated a lot
of things like organized crime, petty organized crime, terror has been defined and
there is an offence relating to endangering unity, integrity and sovereignty of the
country after repealing the sedition law. What | find, Madam, is: While we are making
provision for dealing with offences like this, the Acts, possibly, at this point, fall a little
short of defining these terms and confining the meaning of these terms.

What has happened is: When criminal laws use expressions that are very wide,
the courts all over the world, including the Supreme Court, have consistently taken a
view that if an expression is not clearly defined, it may start affecting persons and
citizens who are not originally intended to be captured within the provision of
‘mischief.” This makes law excessively broad. It may then become vague. And, it
may, therefore, be struck down. Madam, we have had one provision of the IT Act
which has been struck down on this theory. | fear that some of these provisions are
going to be challenged in court. And, therefore, it may require, as | say, a further
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iteration. It may require, at some point of time, Parliament to step back and give a
clear definition, so that these expressions are confined to the areas that they are
intended for. This is, again, a suggestion, so that we don’t wait for many years to
pass and for a court to eventually define how a particular term must be understood. It
is because the entire area of defining what the term will mean is, essentially, within the
domain of the Parliament. And, | think, it is the right thing we need to exercise, rather
than leave it to court to interpret because of gap in legislation. | am not, at this point,
suggesting that there are gaps that cannot be filled. | am only saying that law can be
improved with further iterations after hearing the stakeholders.

| move on to the next point. Another reason why we support these Bills is the
idea to quicken the criminal justice process system. We have, in these Bills, about
courts, the manner in which an FIR will be lodged, a final report will be filed and the
additional time that will be granted. All of this is good. The idea is noble. But, it
comes with a set of challenges. Madam, | wanted to apprise the Government that it is
wanting to have a very fast train, but the rails, the infrastructure, are creaking.
Madam, | appear in courts regularly when | am not here and | have heard Judges
complaining, including in the NCLATs, Commercial Courts and other regular courts,
they are working in most subhuman conditions, because they have no assistance.
They do not have a stenographer. Judges are writing 80-120 pages by hand, because
judgment will have to be delivered under the CPC within 30 days after the matter is
reserved. Now, we have made a provision that a judgment will need to be delivered
within 45 days. But, | have serious doubts whether infrastructure would enable the
coming into effect of this clear noble intention of the Government. Madam, | also have
a suggestion here. The suggestion is this. The Central Government will face difficulty
because the courts are in the domain of States; it is the States that will have to make
provision for having adequate infrastructure. The Centre will not be able to sit on
States’ head. And, we, sitting in the Council of States, would not wish that the Centre
should impose more than necessary. If that is so, one of the ways the Central
Government could consider is to ensure that its intent is to have a first-rate criminal
justice administration in the country. It wants to give effect to it without States falling
behind on providing infrastructure. It can possibly be done by providing certain
incentives like the Finance Commission does when States meet certain targets, be it
in the power sector, be it in the education sector or solid waste management.
Madam, whichever State ensures that they are doing it, the Finance Commission is
granting a higher share to the States. So, if the legal reforms are also going to be
included, specifically with reference to criminal law justice infrastructure, then this Act
and the intent that it seeks to achieve can easily be accomplished. Otherwise, this
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might remain on paper. Madam, we all know that the Representation of People Act
says that any election appeal in the High Court must be decided within six months.
The law makes that provision. But, we see that it rarely ever happens. Lucky are
those legislators whose cases are decided before the person who won completes his
term. The election petitions are now stretching for four to four-and-a-half years. So,
while we may make a provision that a judgement must be delivered within 45 days, |
am foreseeing some difficulties on the operational side because of the infrastructural
deficiencies. So, that may need to be attended to in order to give complete effect to
this law.

Madam Vice-Chairman, then, | have a suggestion to make with regard to the
provision of forensics that has been included. Clause 176(3) of BNSS is a very
important provision. The Government has also taken a very practical view. The
Government notes that it may not be possible to operationalize this forensic study
being conducted unless an adequate infrastructure is built up. So, the provision says
that it will come into effect from a date to be notified by the State Government within
five years. Now, in these five years, the forensic infrastructure may need to come in.
But, | find one lacuna here. And, this may have to be addressed separately, not
through the criminal justice system. The forensic science and forensic study in India
does not have any regulator, like for the medical institutions and other institutions.
So, a regulatory standard may need to be set up and accreditation, which will
recognize, may have to be provided. So, my suggestion would be that the
Government make an appropriate provision for ensuring that the forensic framework is
put into place.

[THE VICE-CHAIRMAN (DR. C.M. RAMESH ) in the Chair.]

Sir, there is one other area that the Government may have to consider and the
IT Ministry of the Central Government has been doing a fantastic job in this regard.
For the purpose of criminal investigation, we now enable the collection of biometric
data by the investigating agency and by the court. The Supreme Court says that this
is permissible. So, there is no problem about the legality of the collection of some of
this data. But, the issue would be where this data would be stored. How safe would
this data be with the police and with the courts? How would the issues of privacy be
covered? So, these are some aspects that may need to be considered. Once these
provisions kick in and they start operating from whatever date is notified by the State
Government.
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Sir, then, | move on to certain aspects because we are dealing with a set of
three different laws. | am just going in a seamless manner from one Bill to another in
relation to the criminal justice machinery. | now come to the concept of fair trial and
the right of an accused. When | say ‘accused’, | am not speaking about a person who
is convicted or guilty; | am speaking of a person who is accused of a crime. And, our
law proceeds on the presumption that every accused will be deemed to be innocent
until he is proven guilty. So, an accused person, who is facing a charge, starts off
with this presumption in his favour. We have had a very famous saying by one
Russian writer, Fyodor Dostoevesky, who said, "The mark of the development of a
civilization is not from the way it deals with the people who have achieved well in the
society. In a way, it deals with the criminals of the society." Sir, with these
philosophies in mind, | have three quick suggestions. On the aspect of bail, | find that
a majority of the old provisions have been carried out. It is salutary because the
Supreme Court has interpreted these provisions to say that ‘Bail is the rule, while jail
is the exception’. But, because our justice system was not very good we have noticed
a tendency over a period of time that courts are hesitant to grant bails in any matter
where it thinks that the accusation is grave because several of these matters were
resulting in acquittals because of witnesses turning hostile or the evidence not being
properly placed before the court.

Sir, once the changes are made; once we bring in forensics; once we have a
better administrative system, we should slowly now start moving towards the
developed countries where the criminal justice system clearly adheres to the belief
that a person will be released on bail once he provides adequate security and he will
not interfere with criminal trial. And, his punishment will start after he is convicted by
the court and not by putting him in jail or not granting him bail even before he is found
to be guilty. In many cases, Sir, we see if a person is in jail for six months or one year,
and eventually, it is found that he is actually acquitted; then the civil liberty can never
be brought back.

THE VICE-CHAIRMAN (DR. C.M. RAMESH): Please conclude, Shri Niranjan Reddy.
SHRI S. NIRANJAN REDDY : How much time is left?

THE VICE-CHAIRMAN (DR. C.M. RAMESH): You had been allocated nine minutes.
You have spoken more.

SHRI' S. NIRANJAN REDDY : Sir, | will try to finish as quickly as | can.
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Sir, while the bail has been liberalized, there is one area that the Government
may have to consider. Clause 479 in sub-clause (ii) says that the benefit that the
Government wants to give of half the term being already spent in jail and one-third, if
it is not punishable with life or death, the person is entitled to be granted bail. The
sub-clause (iii) of Clause 479 says that the above provision will not be applicable if
the person is guilty of more than one offence or is involved in more than one case.
Even if a person is accused of only one offence, many times we see that in the FIR
they list out four or five offences. So, even a first time offender, in the first FIR
registered against him, will have more than one offence mentioned against his name
which will deny him the benefit of the bail that is provided under Clause 479 of the
BNSS.

The third of the issues relating to the rights of accused is in relation to
handcuffs. While Clause 43(3) specifies that it will be done only in some serious
cases, the Supreme Court has clarified that this is ordinarily treated to be inhuman. It
must not be resorted to except in exceptional cases. Sir, | want the Government to
lay down clear guidelines. It is not that whoever is accused of that variety of offences
need to be brought to the court in handcuffs. Sir, | have been in criminal courts.
Sometimes, when there is a grave offence and an offender is brought before the
court, it is quite scary. Sometimes, it gives us confidence when we see if that person
is handcuffed, but this would be extremely rare case where that kind of protection
may need to be granted. So, the Government may have to come up with some
guidelines in the cases where handcuffing will be permitted.

On the provisions now introduced, the salutary feature of community service, |
will make just two quick points. What will qualify as a community service? The types
of community services are not specified. This would leave it to the discretion of the
Magistrate. The Magistrate will decide what will be community service. Is it sweeping
the road, is it manning a public duty at a traffic light or is it something else? So, the
Legislature may have to step in; the Parliament may have to come in for the purpose
of indicating what are the types of community service that can be imposed by the
court. The discretion will be with the court, to impose which of the appropriate
punishment. Also, Sir, if the punishment is to be the community service, the Bill does
not make a provision as to the length for which community service needs to be
imposed. So, if someone is guilty of theft of less than Rs. 5,000/-, it cannot be that
he will be asked to undergo community service for three years. That will be worse
than him facing punishment for that offence, which may be very small.

Sir, then, | have two-three other suggestions for making this even more
workable. We find that the Supreme Court of India is inundated with bail petitions,
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anticipatory bail petitions and quash petitions - either for grant or someone
challenging the non-grant of a quash order. Sir, this is happening because the old
Cr.P.C. provided that all this — bails, anticipatory bails and quash petitions — will be
heard by a single judge of the High Court. There is no intra court appeal provided
under Cr.P.C. So, in the writ jurisdiction or on the civil side, there are a few appellate
provisions which say that the appeal would lie before a single judge of the High Court
to a Division Bench. In the new law, if we are able to bring a provision which will say
that there will be an intra court appeal in relation to bails and quash petitions, almost
80 to 90 per cent of the people will get their justice in the Division Bench. Either they
win or they lose. A very few cases will come up to the Supreme Court. It will not clog
the Supreme Court. Otherwise, the Supreme Court is now left with dealing a lot of
these matters and it is not able to focus on the more serious and important issues.

Sir, my friend, hon. Member, Shri Sujeet Kumar, had spoken about multiple
FIRs. Sir, | find that we will still be having the same problem that for one particular
incident, multiple FIRs can be filed in multiple jurisdictions. Sir, | will take only two
more minutes. We have not made a provision which says that if an FIR relating to that
particular offence, if an FIR relating to the same offence is already registered and if
that is brought to the notice of the second registering police station, the police station
must cease any further action. This provision is missing. As | mentioned in the earlier
part of my address, if there are going to be repeated iterations, and that will be the
way we will keep improving, some of these things can be addressed. Sir, | also
noticed in Clause 173, when an FIR is to be registered, the Government wanted to
ensure that the non-guilty people are not harassed. So, Clause 173(3) says that a
particular police officer may take 14 days for the purpose of conducting a preliminary
enquiry. But, strangely, Sir, that is only fixed for offences above three years and
below seven years. So, if it is an offence below three years, there is no provision
today for conducting a preliminary enquiry. Sir, we also need to consider whether this
Clause 173(3) providing for a preliminary enquiry should be for all such offences
because it may mean that FIR is not registered for 14 days at a go.

Sir, the last of my suggestions.

THE VICE-CHAIRMAN (DR. C.M. RAMESH): Please conclude.

SHRI S. NIRANJAN REDDY: Yes, Sir, this is the last of my submissions.

Clause 1 of each of the Bills nomenclatures the Act as ‘BNS, BNSS and BSA.’
Sir, | am using these abbreviations because | am not comfortable with the language.
Coming from Hyderabad, | can speak a bit of Hindi. But even | am not comfortable
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with this language. The Constitution provides that the Acts and the text of the Act
which includes the name of the Act in Clause 1 ought to be in English. | respect that,
possibly, we are trying to move away from a colonial hangover and a past. We want
to signal a clear sign that this is our own home-bred, our own cultured law. This can
be easily achieved without affecting the sanctity of the constitutional provision by
saying that this will be called so-and-so, so-and-so in English and also called so-
and-so and so-and-so. So, the two names, if they are mentioned, what may happen
is, in any event, the language of the court will be the language that the courts are
using. The Act becomes much easier. After spending so much time, Sir, | have had
this request from a lot of my lawyer friends who keep requesting that when | get to
speak on this Bill, | must make a request to the Government to please include both
the English and Hindi titles for this Act so that the Act will be easily operational.

THE VICE-CHAIRMAN (DR. C.M. RAMESH): Okay.

SHRI' S. NIRANJAN REDDY : Sir, | thank you for the opportunity. | conclude by saying
that my Party entirely endorses the approach. We want to go along with the
Government and keep improving the Bill. My suggestions are constructive. Sir, |
would request the hon. Home Minister to consider these suggestions. We support the
Bill fully.

THE VICE-CHAIRMAN (DR.C.M. RAMESH): Thank you. Shri Kartikeya Sharma.

SHRI KARTIKEYA SHARMA (Haryana): Thank you, Mr. Vice-Chairman, Sir, for
allowing me to speak on this historic piece of legislation. | stand to speak in support of
the Bill.

Sir, in the year 1834, the first Indian Law Commission was constituted under
the Chairmanship of Lord Macaulay which gave birth to the Indian Penal Code in 1860.
The Indian Evidence Act was enacted in the year 1872 with a view to consolidate the
law relating to evidence. The Code of Criminal Procedure, 1973 regulates the
procedure for arrest, investigation, inquiry and trial of offences under the Indian Penal
Code and under any other law governing criminal offences.

Sir, these key provisions which form the basis of the justice delivery system in
India have been antiquated and are age-old. When the British came to India, the
original and the only purpose was colonization of the mind since they believed that if
the mind was colonised, they will not need long-standing armies to colonise the
natives.
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According to the British historian, Elizabeth Kolsky, the main idea was that the
British felt that the natives and the colonials needed different set of laws under which
they were governed as they felt the native was incapable of appreciating the rule of
law and hence needed stringent laws to be governed. That explains the idea behind
the Criminal Tribes Act and the Thugee Act, which were based on the concept of
hereditary criminality, which the British believed was inherent in the natives. Present
laws, as they stand, reek of a colonial hangover. It still reminds us of the times when
the British were ruling us, and they continue to rule us through these Acts, written by
them for them. These Acts were formulated at a time when the population of the
country was about 20 crores. The population today is seven times as compared to
that. The previous Acts were designed to serve the Crown and its officers at the cost
of the Indian society and resources. The Acts were not only exploratory in nature, but
far, far away from any kind of justice. It was a result of these inefficiencies that the
criminal justice system ended up creating an atmosphere of distrust in the minds of
the citizens who remain largely apprehensive of finding any justice after suffering.

Sir, due to the changing nature of the society, its attributes, its elements, the
laws have become obsolete and fall short in encompassing the overall picture of the
society and the needs of the prevailing systems of justice at large. A need was thus
felt, for a long time, to overhaul this mechanism and make it more contemporary and
inclusive of the existing constructs. The new proposed laws reflect the Government's
intention to align the legal system with the 21% Century, emphasizing citizen-centric
legal structures, digital transformation and a focus on justice rather than punishment.

Sir, the context in which these Acts have been introduced is very, very
important and while discussing these, we should not miss the wood for the trees.
The intent is to create an ecosystem of justice delivery, which is not procedure-
oriented but justice-centric. | would like to quote a couplet by Shri Dushyant Kumar,
which sums up this entire scenario in a very good way.

319 1 §¥F TTelTd &1 UT1 951 G, I HHA & ot pracild o'l &1

Sir, many voices have been raised, questioning the need and significance of
these Bills. | want to substantiate my arguments as well as the need for a total reform
of the justice delivery mechanism with a few data points. Almost 4.5 crore cases are
pending in various district courts in India. About 1.2 crore cases are pending for more
than five years. About five lakh cases are pending for more than 25 years. About 40
per cent of these pendencies are due to the fact that either the records are awaited or
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due to the non-availability of counsel. If one finds this data worrisome, the pendency
report of the High Courts is even more worrisome. Almost 70 lakh cases are pending
of which 60 per cent are pending for more than five years. The average time in which a
decision is likely to be made in a subordinate court is nearly six years. Sir,
Chandrayaan-3 reached the Moon in 40 days. And if your case moves to any of the
higher courts, ten years is the average time to get justice. The average number of
hearings, the turnaround time between two hearings and the case load is extremely
high. So is the cost of litigation as well as the man-hours lost while attending these
hearings. The two combined leads to a loss of, at least, one lakh crore rupees.
Moreover, the High Court Judges are severely under pressure. They just get, on an
average, five-six minutes to hear a case. Sir, justice delayed is justice denied.

Sir, | would also briefly talk about the undertrials. Almost 78 per cent of our 5.5
lakh prisoners are persons whose cases are being decided by the courts. This was
about 55 per cent in 1975. Today, this is 78 per cent. About 30 per cent of these have
been in prisons for more than a year. For every ten prisoners in India, only two have
been convicted for a crime. With a yearly average conviction rate of about 40 per
cent, our justice system would have kept imprisoned over three lakh innocent people.
We often read about reports where an undertrial has been kept imprisoned for periods
longer than the punishment itself. People have been acquitted of their cases after
spending decades in prisons. And not just this, Sir; the fight for justice is almost often
a fight with the justice delivery system. For the victims, it is even more agonising - the
high cost of litigation, frequent adjournments, complexity of laws, procedural
overburden, de-humanising ecosystem, multiple agencies, corruption, judicial fatigue
and what not! These remedies had become more painful than the disease itself. The
path to justice is like the proverbial T T SfRAT and it is the vision and leadership of
our Pradhan Mantri, Shri Narendra Modiji which has resolved to transform this 31T T
SRAT into =TT &I Tfda &RTI And for that, | cannot thank him and the hon. Home
Minister enough. In this backdrop, the introduction of the Bhartiya Nyaya Sanhita,
Naagrik Suraksha Sanhita and Sakshya Sanhita to replace the existing archaic laws,
the IPC, Cr.P.C. and the Evidence Act, is a welcome move and an idea whose time
has come. | would like to quote John F. Kennedy who says, "Change is the law of life
and those who look only to the past and present are certain to miss the future." |
would like to throw some light on the key provisions of these Bills and how they are an
improvement over the existing provisions.

The Bhartiya Sakshya Sanhita is to replace the Indian Evidence Act. The
antiquated Indian Evidence Act, 1872 is an obsolete solution to problems of a bygone
era. Evidently, the Act has not adapted to evolving criminal activities and lacks
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modern criminology practices. Attempts to address this through amendments proved
insufficient, indicating the need for a comprehensive overhaul. The Bharatiya Sakshya
Bill, 2023 aims to streamline evidence rules for a fair trial. It omits outdated colonial
references and procedures from the 1872 Act. The proposed legislation aims to tackle
issues in the current legal system, such as its complexity, high case backlog, low
conviction rates, insufficient fines for crimes, over-crowded prisons, limited use of
modern technology, delayed investigations, intricate hearing processes, inadequate
forensic evidence utilisation, and delayed justice delivery for the underprivileged.
Amongst the many changes introduced in the Bill, | would like to highlight two key
changes. The first is, removal of British references from the Bill to align the Bill with
the ethos of Bharat. The words like 'Parliament of the United Kingdom', 'London
Gazette', 'Lahore', 'United Kingdom or Great Britain and Ireland’, 'Her Majesty or by
the Privy Council', 'Her Majesty's Dominions', etc., have been deleted. Section 166
relating to the power of Jury to put questions, etc., has been deleted as jury system
has already been abolished in India. The terms like lunatic, unsound mind, etc., have
also been done away with. The second point that | would like to highlight is the use of
technology and digital means in processing evidence.

THE VICE-CHAIRMAN (DR. C.M. RAMESH): Please conclude. Your allotted time is
over.

SHRI KARTIKEYA SHARMA: | seek your guidance. | am the only Member
representing the Independents in the House. So, | seek time to complete my speech.

THE VICE-CHAIRMAN (DR. C.M. RAMESH): Please conclude.

SHRI KARTIKEYA SHARMA: The Bharatiya Nyaya Sanhita is to replace the Indian
Penal Code. The age-old IPC, which is almost 150 years old, is plagued with a lot of
shortcomings such as complex nature of the legal system, huge pendency of cases in
the Courts, low conviction rate, the amount of fine prescribed in the laws being very
less, overcrowding of under-trial prisoners in prisons, very little use of modern
technology in the legal system, delay in investigation, complicated investigations,
pending hearing process and delayed justice due to inadequate use of forensic
evidence, etc. All these led to demands for a total reform of the justice delivery
system. Reports from various bodies like the Law Commission of India, Vishwanathan
Committee and Malimath Committee proposed specific amendments to criminal laws
and broader reforms in the criminal justice system. The Bharatiya Nyaya Sanhita has



[ 21 December, 2023 ]

been introduced as a reform, and not as an incremental change. | want to come to a
few crucial provisions of the Bill. The offences against women and children, murder
and offences against the State have been given precedence in the Sanhita, which was
very much required. Transgender has been defined in accordance with the
Transgender Persons (Proteotion of Rights) Act, 2019. Community service has been
introduced as one of punishments. Much needed mob lynching shall meet with life
imprisonment. As the instances of hit and run cases -- again a very needed law --
are on the rise, a new provisions under Clause 104(2) has been made. Section 124A
of the IPC relating to sedition has been deleted. The Bharatiya Nyaya Sanhita, 2023,
introduces provisions for contemporary offences like economic crimes, organised
crimes and cyber crimes, ensuring adequate safeguards for public order, safety and
India's integrity, mandated by Parliament with democratic approval. Compared to the
IPC, the BNS is more organized. Now, coming to the Bharatiya Nagarik Suraksha
Sanhita, the proposed legislation seeks to repeal the CrPC, 1973, introducing
technology and forensic science in crime investigations. It sets timelines for
investigations, trials and judgments. Citizen-centric measures ensure prompt access
to the First Information Report and digital updates on investigations. Summary trials
are mandatory for minor offences and electronic means, like video conferencing, may
be used for examining the accused persons. The BNSS stipulates that information
about the arrest of a woman must be provided to her relatives, friends or designated
individuals. It sets the timeframes for the completion of investigations, with provisions
for extensions under certain circumstances. The Sanhita provides acceptance of trials
in electronic mode, as provided in Clause 532, wherein all trials, inquiries and
proceedings may be held in electronic mode.

Sir, | will be concluding very shortly. As one enters the magnificent building of
the Supreme Court of India, one is greeted by the following Sanskrit phrase inscribed
on its logo: "IQT I STII:", which is literally translated as, "Where there is
Dharm, there will be victory." This phrase occurs eleven times in the Mahabharata.
The underlying idea conveyed is, obviously, that the ultimate victory is that of Dharm.
Dharm should be preserved and those who preserve and protect Dharm, shall be
protected in return - "€ &fer & .

India, as a society, and its various political, social, economic and constitutional
bodies, have always pivoted on being enablers of Dharm. The three 'Sanhitas' have
been drafted with the intent of being "&FHTA" as well as being "=ITIRFTI" . With
the passing and implementation of these three truly Bharatiya codes, our criminal
justice system shall truly transform to being victim-centric and justice-centric.
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It shall move ahead from the one presently restricted to implementation of laws
and will become qualified with attributes of Bharatiyata, nagarik suraksha, nyaya and
will lead a way for real swa-raj. For the first time in the last 75 years, the leadership of
our hon. Prime Minister has ensured that we move from India to Bharat and from
'penal’ to 'Nyaya'.

Jravg il 1 7MRa, fTeRid 9Ra &1 71Ra 3iR fIeai[s 99+ &1 71Ra - I 99 g4
et =1 ATl § WRBR H e 2l

Towards the end, | just want to thank the hon. Prime Minister and the hon.
Home Minister for endowing the responsibility and opportunity upon us Members, to
discuss and pass these historic Bills. It is rather sad that few of our colleagues, who
could have participated positively in this debate, chose not to. To them, | wish to tell
a quote by Bashir Badr:

"TUGIN & T IE7d &, TV HITH] & YA &,
I HIgEd] & TRIT &, §76 THVdl PIEqT 731"

Thank you, Sir.

st fIorn e faE dFR (STR USeD): IU9HIEIE HEIG Y, 319 81 HRAII <1
e, 2023, AR ARTRG GRET Aiedl, 2023 Td ARG A1eyg e, 2023 W
JIeT BT 3Ta¥R 33T 21 39 foly et gy

[SuuTeas (Sl U9, BTN BITh ) YIS7+17 55 /]

FEIET, § g7 <41 4l & vet H dier o oy Tl gl g1 8HR <% & JerRal
geT HAT S AR AIGl S A 2019 H ATl el B YR A Ui Adhed fby o, foes
U Aebod Ig I 2T [ AT & Ucilhl DI S Bl BIH BRI AT Al ST S
Ahed R 8, I9D! Rl T Igam & HM B 51 321 918 V4 DI IS BT M
ATHH ST AN IGT B, TS 1T BT AR Heied U @[ 81, 98 I1RT 370 DI FHIG
HY- BT HATHAAT B, ATe AT JIRETUT BT AT &I, a1 feUcT Tl Bl THIT B
BT AAT 81 AR @S ISIT IC R A dg G199 D1 JHHT ST DT AFAT B, SBI+
S ®81, 8 (BTl § ST gar1 arsar g 1o ger /31 St & Agea § A= A
TMTE ST, S 89N I8 #4A1 €, S8 A G ST Bl, ST B 150 a9 g8 fafee
DI {7 U {BY &, F1Y A, S9! AT DR & [olY I8 9l A BT B (haT 5l

HEIGAT, 1857 I 376 3MAT, G T4 & fdh STET 4 1857 BT HifcT B! B s,
SITSITET b JoH =il HUTH B YOI §5, I8 AR STHY[H, T8 WR3 Bl YH, 58l 4
D] BT g5 AN, T8 IR BIST d-¥eb F 18X bl T8 oA, I o d & BICH IS
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faq o1, g81 R g g diaarer 9 3R AR SIS ATABIRAT BT A1 41 5 DR &l T Al
1 Bl SR 5T 7Y A1 BTAID S b 37 T2l H 4l Bs [2F] H 98 Sfiala aal
AT WIS UTS Sl 4 SREBYR I IT AlGIT TN AT 3R AT S, SR Y 741
TS - Tad=dr AT | 9T forar &Ml 3t sdram T fh AT aredife o
3fiGTe H AT {71l BSIRI, STRIl RT3 3figleld 4 eels gU A1 7R H 5 uidel!
T & g (48 BIdard U, I9 M9 bl S 7 Ui i R (G237 411 9gd AN Bl
BB I7o Bl IR FGRAT T, IAD! el ARDBR §T BR &l M5 | Tb AHR] 1,
RS H B, I8 WY &F H ISl 3, 58l ¥ § QAU T, 981 R UATad R g9 7 Al dl
3T =1 el AR 21| S TG I7eh YT S Tl &1 & (ol B &1 T8l ATl

Tergar, § oo g # wogqR frel # T o1, O 98 W) g3 Bal T {6
T U RIS IRG IR ST 21 981 R favg ! faam w1 & sfdvid 51 gHell & 9™ |
YEIG] WRE g1 98 AT WRS 1 g3l &l {1 I¥D IR H qoT b a1 garr o1,
S g1 T b 51 AN DI Uh A1 BT 7 b {17 39 Ug UR dACH T 747 ATl
ST 8l IR 51 g9l & =19 A EIe] RS F1I1 71 81 S FHYI HRI] Dl 59
ARE DI Tl &1 ST oY1 SRS = 371 YRed &b forg, &1 & oIy 3R Wk &l &
o & forg, SI A1 B 991 2, D] FHIG B DI BTH AR AlGl Sif bl AIBR
F fbam 21 H I 19 DIl & IR H AT g A18dT gl U8l B siSIT el
DS ATl SIS G Ble, 1860 H AT H 37T AT R TART febleel G Ble,
ST 1898 ¥ SARTCT H ATAT AT TFAT AT YFASH Vae T, ST 1872 H S7q<d H 3177 27|
Y AT BT U DI & b T A ITDT ILTF G 1 AT, AN DI =TI T I
Ieeg &1 ATl ST Y <l BT B oI | U8l FAR AR T8 AT Sff 7 18
TRT 3R Bg AT T2, I BT & SToll, 85 DICH & At SIRed, =ATRId
3fheHl, 22 JFAMNGEIST, 142 |iRIEl, 272 fAgra®] Afdd THH AR A Gid oy 3R
4 9Y T g1 IR T faaR-fawel garml g9d Gae § BRIg 158 b gy, SH A
Te #ft Sft ¥ad SufRRrd W= 9

HEIGT, § 91 @r8dl § 6 9 Sl &l aF I Ugel YR IR B s o,
PG 4 TS BT FHI ST AT AT AT 3701 81 AR &) ST HHeT § dom
T, 99 I8 SRS YIFel DIS &l S8 WRI =A1g e, 2023 & w9 H 37T
AR BT ST R TR S JRaf AT, 2023 31T 3R Sl YfasH Vae o,
IHD! S8 IR WRAT A1y fqeres, 2023 1T |

HEIGdT, S 2feas GFa ®re 8, S99 Ugd 511 gRIY off, o 3/ 3qat
ST UR T I W 358 YRV BT, ST 175 GRISA § dacld [T AT &, 22 7
IR SIIS! TS 8 3MR 19 gR13I DI FRET B H1 S f5a1 21 F a1 aredn g &
Al =T, 1898 & I TR AR ANTR® YRe&lT Afad, 2023 @18 Ts gl 9 f[da #
319 533 GRIV T, 160 QAT TRISA H I&eTd BaT TAT 8, 9 YR GRIBI Bl FRET
fepar 1 21 RT, TS Ude, 1872 8, S WU IR WK HIed fqergd, 2023
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ST 71T 21 379 S 167 GRTRAT & AT TR 170 TRV B, SHDT 23 YRTA H aelrd
forar T 2 8IR SN TS s IRT Siie! TS & 97 5 aR1RA &l R foar mar g1 3
<= B St fafeer @1 e grR1 aiRe fby TV 9, 9 oAl & wedie o, S wHI
B BT BTH FHAN T8 HAT Sl 71 3R G TRBR 1 (6T 5

W, ST chIIc\M ?:T, STh! RUNT Bl TR 9 electronic T digital, refined
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BT SITUT| U8l T & fIa7e &1 xS h1sH B UhaTSelR Py o fSof Bl
oY, <ifohT 319 fet <781 Bl

ABICT, S99 Ugell IR S UBIITSIAR 6T YTaerT= Y ST 731 81 8% Tl & vdr
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DI G 71 BIg W ARBR A1 ay AT SHA NS & GhaH qIud Tl of FhT|

qBISYT, T ATl I b1 FoTl U dTel B BT FHLT SIS SR Ugel I T
31 Tt ftl SBIM IHRI TRId 3R dRE S IR Bl 81 991 SrIdl &l Adold & b
T T | S BT 8, ST &1 g SITUT| I8 T T 40 TRYC dd O
ST | $99 DIC UR TS HH SR IR T2 <ATAT B BT BIgH TF B H THY
et StrgEm, e et Sirgeit| =roieiic SIRI &-e &1 qAyg AT 91 e {37 g1l
3reTerd e df URFRAURT Sdx e fos a1 IR &R < Idhd! 81 8 8Teld § 180
feat & g™ Fra B 8T &9 onft 9 <wd o {6 69 3t gk
UfST gU 41 1-< A1t T S | 31 BIc JARIYT Rh bl AR TF B Bl
e 60 =T & sfex <= & oy q1ey g1 989 YRI 814 & 30 fasi & siex =rarerdi
B SToTHE ST BT HEIG AT, 314 T &R Bl 2772 3141 O I BIar o7 b <9 78
Fihet Y, STSTHE T8l §aT, A9 Ae M 18 QIRT GAdTs R o, JIERT RIHSH
ﬁ?ﬁ%ﬁlaﬁgﬂﬁﬂHWWWWﬁw AT ST =TT ST AT, I8 IS
gaTs B 9 IRE ¥ ATl b Aol e A1 37d I8 a1 A

4.00 P.M.

319 S TF PR [T 1 & 1o R BTerdd H I8 91ed BN Yforsd ARy a1 Rafder dic
P ITH - I§ AR AT &1 180 Tl H SR HHATG HRA1 &f 81T BIS 3Md
IR fh BT STRIT TF HRA BT A 60 a7 & 3igx 7 & foTT 9127 BIIT| 989
X BN & d15 30 &A1 & 3fax Siore o1 Al 918 81T A1 {31 H SfiFelIg STofic
U HRIIT ST 379 Th T 1T AT fob FaTed STeidl, 15-20 fa # STorHic & wrat
e, STafds 3fd A1 &1 § 8- UR SIS &1 SoHe Ugd S| giersT sffarary,
ST TS YT JAMHER B, ST ST SR &, S [dog T & folv iRFer 81
fArerchl ol 31g ARBR & foTg 120 &1 # IFART I UR HEell BT +1ard BT,
AT 3 SIFe RIATM AFDHR SR P DR [GAT SIYN| §9b A1 &, ISR,
UGN & SIS a1 B, el Ugar & AR IR I H&e I b fURTY bl 4T 5
O | AT AT Bl ARG & FH ATHAT § 20 AT DI Foll IT Mo BRIANT Bl
TaET R AT AT 51 HEIG T, 18 IY W HH AT DI dicad] & A1 JURTE P HAH H
AYSS BT Yrae™ far a1 51 A9 fAfenT & 9gd a1d &1 St A1 89R <2 | U
qIcel Bie g3 ATl SHH U IUATG], Idhdral ART ITAT AT| I8 ISTHIG DI &
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qrert o7l THH fauel) wfiéal & Ja1 S9d 8R TV 9, Wi fb 98 dis el W 811 31
Gy ST, HIg °c M1 I 2Els gU | U G 931, S (4] WY ufeend] et ol
g HA §, SBid g8 99 foar o1 {6 Ifs g8 aRiv 9l |ried gan & I8
3fcharal 8, Al # SRIBT T I, oifh $9% I AR T/ @ Big =iol 78] 2
Y1 IRE ¥, Bisada &1 H¥ g1 ATI 9% UI AR 7d] Ugd Y o, <fhd ST DS
DI Tl ST AT BARY $H WRBR = 7S A1 Y, 3TSiae HREN 3R JoJas
I T UTGET (6T B U8 ell IREBR 1 SHH $B Tl [T 2Tl

HEIGT, HITgel Ud o e & Gae H By DI el ATl 34T garar i fb
IE ANY, AT & I o 3T AT $b 1T W YTaer= B+ BT b1F {ha1 11 21 g<ai
&P T AURTY B ATl Fich b [olY FSI Dl A aY ¥ gThY &9 ¥ 3R AT
B BT HH A foar g1 are drg fhaqr ff g1 fopfia 81, o= o o 4
319 RN BT FSIT A% B BT Ydb gerd ATl H & H3l, AT AR 218 Si Bl
TS ST 181 &l S8 Bal 2 {6 I BIg W AXBR &1, oifh Aol Bl A AT e
P T | HRIGTT, IS ITD BRI & {0 SUINT B & Hs A9 o T 2| If
el &1 JgSs & ™1 2, I I Aeilad HRE™ H 95 Gdhd ©, 3fToiad
HRTATA BT AT T 3R AT Y BT oIl Bl 19 99 H g8l Adhd ol IITHH IRBR o
VT yraene fear g fob T 9 &) o O wresi g 8N, fohkd 31 ff et 8! ST
SHEG A1 B, 3TAdhdls Bl AR DI 15 51 374 T (518, e, Akl o 1ol
S STURTET Bl YBell IR §9 B & Sfd AT 147 81 379 ISISIE Bl SUKIE
YA B BT BF (AT T Bl ...(F9T Bl G9).... T BIc H WIS AR BT
SIS IADT IURRART # E1 3iR I/ For ft g1l S A7 & favg ordied ot
HIepT [l T ¥ 313 geld fBY U &, St 89 fhfiel S1ved # Us g
R TG 3R 5= &1 Wt = firem % A o 9 a1t &Y I U Serd
IR Y T B1 781G, A DI HRIG 150 I8 YR | b W W Y Bl B
3 BT SASIR 2ATI A AlGT ST & Aged H WRBR 375, Al 39 YR BT Bl
HHATE DR Y DI AT BT B Y6 TNl IR Py AR A F Sic] H ST 2, SHP
vfdged 81 T § A1 S9¢ IR ATel &l BIF S1d1d <777 Aoy fagsH ergd amiehe
21, faasT <15H SR 81, g TIed SioHc 8l 3R SoMc &l a1 ad faF &
3iex e S0 | 5997 e Nl Y g1 IR =1 Yt fiel | $9& 91 8, Ife dls
ey &, I I odier &1 Hiwel el S99 3 ¥R yEge {6y 1y €, 9gd-98d
ggarg| o1y fa=s, 51y 4R |

THE VICE- CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Now, Shrimati
Sulata Deo; you have 16 minutes.

Sl ol < (NS : AT ITgd TIRAT HeH, MU 59 TR 497 0R =1
qrer & forg it &, $9d folg § 3T g=gars wral gl 59 9 f9all 9”8t
<1 BI V81 8, A Dol dlidb G4 H IIRT 81 b & | AUl ST diFet s, 1860, S
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160 ATel YRTT &1 2, ! S8 AR a1 2T, 2023 BT HIRTRERA, I8 1898
&1 YIT &, Sl STHIT 130 STl YRIT Fopfeel off 8, ST S8 ARG ARTR S JRaf
fedl, 2023 BT SHD AT SIS QASH Yde, 1872 I SHIE AR HIed
ST, 2023 SATAT ST BT 81 S 51 AT W JHSHT 8] gaTl AT 8F AT 21a] Aal
H 37 Y Bl H I8 I ArEdd! g [d 5 A1l YR SNl fhREe off O - engdiN,
AR 3R ST UIISH Uae - Hel 7 Bl g4 ™l &I AFRIDH H 18 DR
G & oTQ S TSt T SUSH & FHIA H WIS AT| 379 &9 AT IATH DT ATTRIDBT
Y FUR I3 I &1 T8 U A<BT HaH 21 § U U1 dig] ST St Bl 3R J 39 [
D1 FHT DR g

(SuquTafa AEIed Yo §v))

ST IIRHAT IR, 39 UaeH H 95 daolld A &l § U Algell § 3R § Algel
B & A I8 |l g Freddl g b § 59 91 @ wiell 8 g 5 39 Y wed A
HIGeTih G SIS &1 W gk foam 11 51§96 98 4 A1S1 Sil I8 9 3 e,
S Afgerall ! A1 Tocd faar AT 81 | g9 forg Al Tafee 3 YPhoiR gl

AR, § Ush 3R 1T el a8l g fb §H AN TRferdl BT W ST R
g, TR YT Aol # SRt ot 819 91U SRR SRRt 5 81, Il Al Bl Bl d Bl
GOUANT BIT 21 JATS Al 950 $© sl I I1Y Y o, Ugel |l =l X2 o, 311 41 8
IR BT Y B AR ST ISl &, ST 384 ©, 3BT BIAIT $d 8l, 9P $HUR
SITET YHTd X<l 81 H Teb A ell § 3R H {4 dlef i fob 2005 1 3R <@ 1Y, I
HHY Domestic Violence Act 31T &TI Domestic Violence Act 3T & dT& 4T 31151 3R
g9 2023 § oW, I IS4l Ude & dold &1 fhds -1 § STHRE® diield &l 4§ &Y
g1 8, ¥ Ude & d8d fdd= ool 81 91U & 3iR &9 fha! Afgeeil & =Ima < 9ig g
g4 forait ) BIRTE &, foham ft w1 X, foham +it oS oY, oifeh SR 3MsT &
HIATIT H DIs HdeH 8l, I8 SId I 7 [T SIY, I ST8l | YHAT g5 o1, e 4
I8 g8] IR Ugd S| § gHT U 1 dierl] § fob Sl 3Ts 2, S9H Sl {9 9
2 8, STD] BRI B4 984 ST o

TR, 399 R Hl 9gd F© T, I S HHYIC! Afad & IR | 7 131 2
R ATH T doIhH U &1 B9 T4 SHHT TR BT $8/H U dIol P I8l §
foTq 811, A S9! Tl 181 8, Sl U oGl 51 3R Hgic! Afdd <@l 1Y, o
AR JAMST H SIREH A1L3R. TN 7 U b H BRG] Afdq & oy & e ol
I8l B9 | &1 Ua AR © - 91 AfaR| 99 e a1 I8 < fan wan o1 {6 97 agt
&b GRER PI Sl Fefld B I &l <@l Y, o ARBT H 4l Teb hrgd § B
JIE & ©U 3 I8 &S 171 7771 A7 736 g8 et St 61 {hed Dl HH I HH IR IR 9,
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dIfe SO gRadT B8l 3R TUH I8 UG &, d I8 URdadd &aT 8l, saal )
Ao G- A1V b 59¥ fohd ave 9 Toig foar Sie, S99 R=I1--a1 8191 91 Q|

TEIed, 39 [l | Sl W1 yraem= g, # 1 R 9 & crea-a<5s safeire
g1, CISH-919S S 81, Sl AfShel TS 8 X812, 98 4 <S4 81l 89 Al
TFS g1 ol ©, B9 AT <l B 5T PR ol 8, TR ST Tae g9 §, S ol 91T &,
ITP U S e BT YTdLT™ B9 A1RT, ST S3pRCFR BIFT A8y, I8 Hal | dhal
TITc BT Bl oI gferd # fTae &l 81 =12, a1 81 81 U §; 91 Sy iR
STo1 1= 819 1T, 4 Sav J81 81 9T 8, T¥d BRUT X AR Hi UfST 8, BRe
% BIC | W HuSt UfST €1 89 AT S B &1 72 €, ST 77 3MEA 1 &I 2, b
1T # gREaRd Bl foh SHBT Udh o1 JfifSe BT 1T SHBT ol JATfee B
& HR IE AT 8RN fF s = Tar @ g, fovaem &1 28R, g9 fog
fhaHT SIPIRTFR T8V <1 3iffse 819 & 918 I8 S Tae 8T, I8 |t Al &
T ST TG, Ty Aeen! i frer|

HEIed, H U AR 91 Aic, Hifh § g Afgar gl H a7t gag Al SfiRT 3ifer
& FHY 1491 B & IR | giet a1 A1 91 SRIST & 918 a1 the @l a3 gl
§ gz sfely 91t &1 g, ifh SId the T2l BIdT &, 94 SIHREFAR el 8idl @, dl
Tlee¥ Y% Bl 81 98 Hhe 78l 8 & HRUT Sl WU FoIdl 8, 98 4 81 1T gl
T TR 5 9T e 99 hadl 91d 81 wCed Dl ST T 81 3R S)dT Sy, al
SIY s Tl W) el 21 S ol 981 IR BT B I8 ©, S b B Aokl Wl /858 A
TEl UgT UKl 81 3R ST WY, Al §9hRgdaR Sdaydc -Tel 8l &, fafdeHd &l
HUFA &1 FreldT 31 §a9 U8l I R Td H g9D! A o arfeql |
SHH U 91d US BT A1 b 58 AfFarsti & ol 9gd Yo Al FaRAT &) 718 &,
e A Afzerell & v § #§ g8 g & o fafdes afzen g, S9d forw g4
UL T UTae 8T =1yl QAT 81 & [ | M Bl Tl $H8 8l g, offh
AGDH] TR <1 A1yl <l fafded Bicll 8, U8l df b4 | drereiic amRdd gil 8, fhe
IHGT AT BH BT ®, b 3R STl 9HeT 3R A1 fh I8 5 TGB! &, SIBT IsHT
Bl OIS A 8, Bl T HEl Nd1 o 91t XE 8, 98 FE B, SHPB HUR V7 ol B,
3B Ui g, d 39 V4 fafded & foly SRR & 91 e Q91 % 8191 a1ay, foras
I HUII 7 ST A | 98 U1 U= AY 8191 A1fe ¢ fob 3R ¢l § hel IR I8
oI} 3T foh I8 ¥ TTeId &, < iy SO 98 He arqs 41 foran i1 A 8 iR a7
M AYCSSS 6 & STRIT & 1| U1 W19 89T A112T 3iR A& foIv v1 dis
&S W AT AR S AN Teld ORE W 9 375 BT GOUINT BN, IR IHD
forq forelt S &1 UraeT =W, A1 1T I SR ATy S[eT & ot T8 < gafoy
$Ad ToTT yraen= gH7 a1favl

IS, H U 3R a1 dlef Tl § &1 e 3 T S|

7 SUFHTYRT: 3T Dare[S HRY, AMYD! ST I TR WD W &
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S oI 29 FR, WX U fha1 <189 57

st Suwumly: 3UHT <rzH Al 8 fAFe o1, 98 W 81 T 81 319 U fAHe 3R o
IS

sl erat 2a: IR, H 1S fiee o dacs w1

TR, § U 3R a1d dreffl {6 I S geall 8, 39 IR Aadh] T8 & AHR 2,
ST BT 91 & 3R gl Bl Y 1 8H T 91 o forw i e 91 €3I ageii &
foTq 41 vae 991 €, AR Bl 7 Bel g oIl € fb 89 Uil |uee! & Yae WR
SITET LI <1 918 Y, il ST Sy, A1 UHd & SR Al 3iTh¥ 81T &, N9 BId
g1 BH AN 7 < fh aRe $3% U 400 5ot IR g 81 899 <l fs 4 S a1t
®I WY el Bled| $Hb Y QAT Uraem 891 d1fey 3R UfHel |uec! & Tac &l
SITeT W SATeT b TRE | AT bl Sy, d1feh UfHe’d & $HUR Sl RUec! 8l X8l
g, 3R IH fo1y e HeT fhan Sy, a1 ST Y 18 frert

AgIey, § |rad] g [ TReR o a9 Sl {94 311¢ 7, 984 Jax f[ded 3y
&1 H 371 GHA Bl gl ST ST, I3 Icbel ST |

MR. DEPUTY CHAIRMAN: Hon. Dr. M. Thambidurai, you have nine minutes to
speak.

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir. | always
feel happy that former Deputy Speaker of Lok Sabha is speaking before the Deputy
Chairman of Rajya Sabha. Whenever you are on the Chair, | feel lucky that you will
give me sufficient time to express my views.

MR. DEPUTY CHAIRMAN: | equally feel happy to listen to your inputs, but this Bill is
different from the previous ones.

DR. M. THAMBIDURAI: Sir, we are the representatives of the people. You have to
give some time to express our views; that is all. Mr. Deputy Chairman, Sir, | rise to
speak on three Bills that the hon. Union Minister placed before this House to replace
the age old provisions of IPC, Cr.PC. and Indian Evidence Act. | want to accept the
views expressed by the hon. Member, Shri S Niranjan Reddy. When he concluded,
he spoke certain things, especially, about the name. When we are saying Bharatiya
Nyaya Sanhita, Bharatiya Nagarik Suraksha Sanhita, Bharatiya Sakshya Sanhita, you
are putting this language, you put these in English also. That is what you have
requested. In the same way, | also request about what we were doing from the
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colonial period; the language that we are using is also a part of that. In courts also,
the proceedings are taking place in the English language. In some States, they are
taking place in Hindi also. In the same way, through you, Sir, | am also requesting
that let the Government come forward to see that Tamil language be used in the
Madras High Court, in the district courts wherever proceedings are taking in Tamil
Nadu. The long demand of the Tamil Nadu people is to see that Tamil language is
used to argue in courts. Therefore, when they are changing the names like this in
Hindi, please try to do them in Tamil also. Our hon. Prime Minister is always praising
Tamil, Tamil culture and Tamil language. He says that this is one of the ancient
languages in the world. Therefore, to honour the Tamil language, let the Government
come forward to see that Tamil is used in all the courts in Tamil Nadu. Also, the
former Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma Jayalalitha, during her
period in the Legislature of Tamil Nadu, passed a resolution to rename Madras High
Court as Tamil Nadu High Court. That is a long-pending demand. The Madras
Province has gone. The Kolkata province has gone. The Bombay Province has gone.
Therefore, when there is Karnataka High Court, and Kerala High Court is there,
Andhra High Court is there, Gujarat High Court is there, why is the Tamil Nadu High
Court named like that? It is not meant for Madras. Madras is no more; Chennai is the
name now. Therefore, what is the need for keeping the name as Madras? That is my
request, Sir.

Now, | am coming to the point. These three important Bills concern the
everyday lives of the citizens of this country. The Government is trying to bring these
laws on par with the prevailing situation in other countries of the world. Taking the first
Bill, Bhartiya Nyaya Sanhita, which replaces IPC, | would say that IPC, 1860 is the
principal law on the criminal offences in India. Over the years, IPC had been amended
a number of times, to add new offences in its fold. In the past, several reports of the
Law Commission have recommended amendments to the IPC on subjects like
offences against women, food adulteration, death penalty, etc. As a former Law
Minister in the Vajpayee Government, | presided over many meetings; the Law
Commissions have given so many amendments.

Sir, in the new Bill, the age-old criminal responsibility is retained at seven years
and it extends to twelve years depending on the maturity of the accused. This
provision is not changed in the new Bill. This age is lower than the age of 'criminal
responsibility’ in other countries. This Clause contravenes the recommendations of
International Conventions. Secondly, it appears that the recommendations of Justice
Verma Committee regarding gender neutrality of the offences are not taken
cognizance of. | request the hon. Home Minister to consider this and include this.
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Sir, coming to the Bill seeking to replace the CrPC, as all of us know, this is a
procedural law which was established to administer IPC. It governs the procedure for
investigation, arrest, prosecution and bail for offences. This code was also amended
on multiple occasions. The hon. Home Minister is trying to expand it and give more
powers to the Police force in the country, through the present Bill.

Sir, the law and order situation in Tamil Nadu is the worst. The Police are not
handling anything properly. That is why, here, | would like to mention that the
reputation of the Central Government staff in Tamil Nadu is at stake. They cannot
carry out any investigation. If they are going for an investigation, Tamil Nadu Police is
not protecting the Central officials especially officials of Income Tax and Enforcement
Directorate. There is no safety and security, as | said, for these officials. Sir, the
recent example is the assault and attack on a lady officer of Enforcement Directorate,
when she was on duty to search the premises of a Minister of Tamil Nadu. At that
time, she was manhandled, attacked, assaulted; she also gave a sexual harassment
complaint against the accused person which happened in Karur, my previous
Constituency. | represented that parliamentary constituency earlier. Sir, so far no
action seems to have been taken against the accused. These officials need to be
protected; they should be allowed to carry out their official duties without any
hindrance.

Sir, coming to the next provision, the Bill provides for the use of handcuffs
during arrest. It further states that the handcuffs must only be used to arrest a
habitual or repeat offender who escaped custody or a person who has committed
heinous crimes against the State. In this connection,--please allow me; | want to say
something important -- | feel that this provision goes against the judgement of the
Supreme Court and the guidelines of the National Human Rights Commission.

Here, | would like to bring to the notice of the House a shameful incident that
happened recently in Tamil Nadu under the DMK Government. A minor girl went to
the police station to give a rape complaint. Instead of arresting the accused and
taking him to the Magistrate with handcuffs, the inefficient DMK Government
handcuffed the minor girl and took her to the Magistrate. Hon. Union Home Minister
may take note of this as to how the State Government is functioning in Tamil Nadu.

Coming to the 'congestion in the prisons', which is another provision in the
Bill, there was a report recently in the newspapers which stated about the pathetic
situation in the jails. It said that the prisons which could hardly accommodate 200
prisoners, about 2000 prisoners are being kept there. Sir, that is the condition in the
jails of Tamil Nadu. The Government of Tamil Nadu is not giving sufficient funds to
construct new building whereas our, Madam, Shrimati J. Jayalalithaa had
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constructed a new building. But the DMK Government is not doing that. They are
seeking financial assistance from the Centre, but, they are not using that in the State.
| do not know where they are using that money. It has to be probed. Sir, there is no
space in the jails. A number of under-trials are being kept in the jails. The Government
should consider it seriously and try to dispose of the cases sooner. The judicial
system needs a review, as far as the pendency of cases is concerned. ...(T/'me Bell
rings. )... | am going to finish, Sir. The Government should constitute special courts,
category-wise, to dispose of the cases. You know very well, Sir, especially, most of
the former Ministers of Tamil Nadu are suffering because of the DMK Government.
The DMK Government .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Please conclude now.

DR. M. THAMBIDURAI: The DMK Government is now telling about so many cases of
corruption. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Please conclude. ..(Interruptions)...

DR. M. THAMBIDURAI: Today a DMK Minister has been convicted for three years.
That is the case of the DMK people. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Please conclude now. ..(Interruptions).. Your time is
over. ..(Interruptions)..

DR. M. THAMBIDURAI: This is what is going on, Sir. ..(Interruptions).. | am
requesting that the Central Government should come forward and assess the law and
order situation that is prevailing in Tamil Nadu. ..(Interruptions).. There is no safety
for anyone. ..(/nterru,oz‘/ons).. Even our former Chief Minister, Edappadi is suffering a
lot. ..(Interruptions).. Whenever he is going to any flood affected area, they are not
giving him police protection. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Shri Rakesh Sinha. ..(Interruptions).. Please speak. Dr.
Thambidurai, your time is over. ..(Interruptions).. Your time is already over. You
have taken more than your time. ..(Interruptions).. Now, Shri Rakesh Sinha.
..(Interruptions).. | have already given you more time. ..(Interruptions).. Please.
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st P Rirr (AEAERE): A Sywfa wEiey, onw sfae @t o
SEATS IR BH TS &, I8 Blg AMI T8eisl Tel & f57 A P11 ol qrarsgareyi
¥ qrETSATe & 3 H {1, IPC, CrPC 3R Indian Evidence Act - T8 House of
Commons 3R House of Lords = ATRd foar o1, o2 YR & gr<Iar & o4 #
SHA & 1 IS TG & ol 1T 1T AT, 37751 3 < B! Bl yRafid & 78
T <11 %81, gfcss A BT DI g1 aRE | WIRS $HReh diIb Y Bl I1Y ST I8
HECIEREIGEGS Hﬁﬁ\_rﬁsﬂéﬂﬁde-colonizationWWWWW?@'%I

IUFHTALT HBIGH, §7 DIl DI g1 H ST GRSH §Y, ITd! § U BICT Al
ST IATT ATEAT §, o7 el A & H3] STH TS SIl 1 Al FHT H FT |
18 XTSI 1, 16 e ATITSHAN 1, HaIed R 1, 22 Al SISt =1, 5 fqferamaii
T - S 1&g &, 200 JAMSUITH ATHHIT 7 3R BRI 40 Gl 7 379 GeI1d 4y AR
TS BT & URT 3,200 GG 31T, I 3,200 FeTa! § H §9 3 BIIAI DI 1T ST
el § I8i O 4= 91l R =41 gs, A S 4-5 I SealRad BT A8l gl Al
HigeTat & o B a1 B o, b1 ARSI DI T DI HRET0T < YTl o1, 7 gford
S U7l of ) ITST S99 BT & §IRT 18 I8 I ! AfFl13l &1, I 18 I8 I & qfeadl
DI I 0§ AT AT B, S8l IS ITd A TADR BT 2, 1 SH Biddl bl qoil
ST SITEE| STIRT USSR 3R absconding, I BRI &M & 3TURTY A Heferd eRTY
qgel BH of, o d! 59 770 oo § g1 fear R 2l

SUGHMRT HBIGY, S gHaral aRadd gV, S gfare! gRddl A FH1S &
HIH TR &b AN, ARZATSI 3R AR qRAL # AT IET g ATl DT ATHAT B
H A Al BT 9 B $9 <2 H 58 AT A I UIS] 7 19 [T BIUF &
SARITDT | HARTR # 78 TR fby Y, 78 HINEH T Y R IS lersH
Tde | 22 WenyH fhu U, oifhs Ta Uaad aerdr Y&l 3T 59 Uaddh I 3Tl chr
A 9T H31 817 AR5 A&l St iR A 8 /A1 87 o1fia 2 it ¥ 39 i
BTl A AT IR BT &1 AIRUR BT 177 GRISH H FSelTd ST T 8, 24
RT3} D1 BT (AT T B1 SRS TS Yae H oMW 24 RT3 H Ui fham
g 3R 6 gRT3I B geT faam 731 g1 37 9 91di 3l ded gu H fo9 91 &1 va@ifdd
HRAT ATEAT §, I8 IB & [ Al a<idh 4 39 991 P 2d 4, SH I & HaH H Sl
A BT 99 2, BT AR T 2l Usel YR T 3R S/ o, 39 YR
HAFARIAT 3R AFANTDR 1 7 BIAI b §RI AMANIRR DI ARIET A Bl g_
DIRTL BT IT5 21 B Alh I8 HSYH B b U1 Y &8 Nberdl 8, Ugel 58 A
T oTdT 2T U8l rule by Iaw%,ﬁruleoflaw%lwwwmmﬁﬁ?
DIl b GRT [BIT AT &1 §9 < 4 (A ISTA o1 3id 1947 H gaiTl 1947 H 3id
B & 918 I8 IS SIdTs 18 At {6 §9 <91 &1 A9res RART &1 Swd g, 59 99
& Ha¥ DI WA Y, 59 I P S8R IR IR DI I@d §U BIAI H IRac
T SITQ Uas 91 FaTdt I3l © - SI AN 3T 96 | 81 &, Sl 916} &, 92 S
qqTel GBI fob 3o gRaci= 9l T8I fhdT| Ugel §31 & b AT T HId AT, T4
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I8 SR F81 o7 f food) st & aRads &= b, ifh 51 #9350 997 &l 989 B
T, Al IHD! I TSI BT Soolkd BT TSl §l 19 IR, 1959 DI Sil. e
ST A TS 99T | Udh FdTol ISl g9 97 ¥ Queen Victoria, George Pancham EAl
Hfai i ofl g5 87 ARBR & UTH STA1d 81 AT ARBR | Hal [ &9 Frell w1
TE1 Bl ATed &1 9 71s <11 BT 1011 BT, T §7eh] BT (AT ST I I<h B!
IRBR Bl Ig TS a1 81 IR fh Queen Victoria, George Pancham &I 872 b
BT B STTATATAT 1T D1 AT, $7Ib BIRYT Bl WEIQl b BTG §3, SAP DRV &
BRI AT SieT H § §UI 12 ATl 519 Y, 9 1959 H HTe gaTll 30 AT, 1966 Bl ST
Wﬂmﬁ%ﬁmﬁ@ﬁmﬁﬁﬁmwwm%George Pancham &1
AT 1 oM g% 8 3R IIoTudT St 7 ARBR DI ST §U dHal (o T 7Y I FlerAT
R IRBI S DI UcHel R B &, Al GXBR BT STarg o7 o a7l i 721 gan @
fep I Tl BT BTV D d1a 5 A, 1969 H &1 ST SITS! Sl 7 1T FT 4
Faret W1 foar fos ATef st 3R ATSY &Tdh # = British Crown & symbols 1
gU g, fhd pillars IR symbols & gU 27 WRHR BT STa9 o7 fF IR pilars T
symbols & 3R 1 &1 3R ATSY AT Bl SIaRI T8 Commonwealth 3R British
symbols ST §Y &1 ARBR & YR STa1d AT fdh I FHY 3 U= 849 9 Adball Bl
g1 ST @I A foifeeT AraTsadTe & A1 AHISTS S Siid g4, S9! APl
1 ZEFT 9994 §Y, T4 Macaulay o &81 AT 1 I T A1 WRAI &, <l 7T+ |Ie
H, gast H, gig |, fade 9 30T &, Ul 81 SH1d - 999 o3 Bl (912 I &1 98
XYT|

FB18d, H Indian Evidence Act & IR HaRT=I & IR # R =1 A18al gl
Section 57, Section 37, Section 81, Section 82 W Eﬁé 0 IR 1J%TIT, IqH
British Crown, His Majesty, British Parliament, Crown's Printing Press, EW&T&B
g1 1947 H T IS G 3IR 70 A T BAR BIAT 4 ST AEIdTs, British
Crown, British Parliament, British High Courts, British seals, British symbols IR
London Gazette T fTeh BIAT I&TI ST 9 BIYAT DI UG B AT AT Bl IR,
YT H3T TR~ AT Sff 5 399 S BT decolonize HR BT U g1 AT Bl B, I8
Qb FAHTIE AT 81§ Yeb &I Gutto D1 Sgd HRAT AR §l ¥ Gutto I
1d g™ T3 Jid) S b pRIGAl § igls us Bl 81 Gutto T ®El, "Before
decolonizing of the legal system, justice system and laws, you have to decolonize
your mind." TEIT H31 AR5 A Sft 7 579 UhR A 1979 6l daed 9 g91-T, 2019
H 59 gpR gt & 3iafafre Wwg &l 9ad &1, 2017 § AT 91 BT FHATE B
foar - g8 Udh Q?ﬂ :I_Yg(' ggfd R[™ §?§, SE] Ghazini, Ghori, Mountbatten, Curzon,
7T SaT9 $9 Q2 DI WRBIT IR, 39 Q9 DI 87 UR, JRIT Blsd AT, IHBT TH
B BT B fohaT|

3MbIHT & Ngugi wa Thiong’o 2\1, ISR declonising mind CARCIGRC TR
@G & Christian Bhattacharya 2, T8I fI9R & T@RTST &1 91d B8 316 Ngugi
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H HR Bhattacharya I IR 3FIRGT H 931 §8 AR o HI Gayatri Smriti Bhat,
ﬁﬁ%{maﬁﬁi’rﬁ?ﬁdeoolonizaﬂon W@WW@,WWW
forert 32 1o gare w20 8 Sv=s Al St g1 & 3idhel 9 &, 3fdhel U e 31
g, e IoMfs el & a1q JaIR® SMSIdl &, ARGad IMSal &I,
AT STTSITET Bl 31T Uh A9 99117 iR 9 9 & BRUT 98 STGeR, I &1
Global Times ST YR BT ATATIS 8, oAfh ST Udh R & AT, Th ST P AT
BT BIAT §, 1 S9b dR H Global Times o oI, 30 93, 2023 &I 701 FHIEHIT H
FHI vl g forar (g &t 6 .. Iuawfa AR, H Us fee § st ard
NTHTWT b dl _§"I ‘We emotionally support India’s move for decolonization.’ IR H m
Sired § fb The Guardian 3RIER 7 19 Hs, 2014 BT Y& HAT Sl & IR H fora
Modi’s new tryst with destiny, I S BT AT fb gam™ #31 R Ara) St URd B
A piad, TaRE goqfi & RTIT | e BT I18d 7, he is a gifted
politician. 3ATST 89 $ IT Bl S Vg & 3T Y1 GI1AT H 59 91 B =i 81 I8! & b
decolonization T Toiel YR SIFRIT ¥ 3= &RT &1 Qorsl a9 bl &1 37TST Y&r Ha1
RS HId! Nl 9 I8 A1fed ax foar g o afe <91 B =il 11T & MR W), 319+
R IR FADBR 3R 91 &, Al Y Y 3MYh] g SrHar A J<b b1 gl §
Wﬁlﬁﬁqﬁﬁaﬁwﬁ,@HWWWGﬁﬁdeCOIonizaﬂonEb‘HiC{%IE{ﬁgﬁdl
3l fear g,

"feerr 31g 81 31 91T BV

que GehTe JHEIRT,
fereaT ST e 31TeT-37erv|

A gfasreT grerT”

dgd-dgd gddic]|

MESSAGE FROM LOK SABHA - Contd.
The Press and Registration of Periodicals Bill, 2023
MR. DEPUTY CHAIRMAN: Now, Message from the Lok Sabha. Secretary-General.
SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha, at its sitting held on 21" December, 2023, has agreed, without any

amendment, to the Press and Registration of Periodicals Bill, 2023, which was
passed by the Rajya Sabha, at its sitting held on 3rd August, 2023.
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